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SHRI Y. B. CHAVAN : As far as
going and visiting that area is con-
cerned, I am always willing to go and
sce things for myself. There 1s no
question about that. Even as it 1s,
some of my colleagues have already
gone there. The Deputy Minister of
Works, Housing and Supply (Shri
Igbal Singh) went and visited that
area more than once. I am getting
some reports also about it.

As far as shifting is concerned, 1
have already assured this House that
alternative arrangements will have to
be made first and then only these
people can be shifted. But certainly
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it becomes a matter of debate as to
what is enough facility. That is a
matter we can decide only after visit-
ing that area.

SHRI BAL RAJ MADHOK : I would
like to ask a question. It iIs vitally
important,

MR. SPEAKER : No. It will become
a precedent. This is not a debate.

SHRI BAL RAJ MADHOK: The
position has to be correctly explained.

MR. SPEAKER: Everybody wants
to explain. Tomorrow on another call
attention, some other Member will
want to explain,

SHRI BAL RAJ MADHOK: It is a
question concerning only Delhi.

MR. SPEAKER : I am not allowing
it.
Papers to be laid on the Table,

12.26 hrs.

PAPERS LAID ON THE TABLE

ORDINANCES ISSUED IN RELATION TO THE
STATE OF WEST BENGAL

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE) : I beg to lay
on the Table:

(1) A copy each of the iollowing
Ordinances under article 213{2) (a) of
the Constitution redd with clause
(c)(iv) of the Proclamation dated the
20th February, 1968 issued by the
President in relation to the State of
West Bengal :

(i) The West Bengal Land Re-
forms (Amendment) Ordi-
nance, 1067 (West Bengal
Ordinance No. XII of 1867)
promulgated by the Governor

of West Bengal on the 21st
December, 1967,
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(ii) The Calcutta THIKA Tenancy
Stay of Proceedings (Tempor-
ary Provisions) Second Ordi-
nance, 1968 (West Bengal
Ordinance No. 1 of 1968) pro-
mulgated by the Governor of
West Bengal on the 5th Janu-

ary, 1968.

(iii) The West Bengal Premises
Tenancy (Amendment) Second
Ordinance, 1968 (West Bengal
Ordinance, No. II of 1968)
promulgated by the Governor
of West Bengal on the 6th
January, 1968,

(iv) The Calcutta THIKA Tenancy
(Amendment) Second Ordin-
ance, 1968 (West Bengal
Ordinance No. VI of 1968)
promulgated by the Governor
of West Bengal on the 9th
January, 1968. |Placed in
Library. See No. LT-525/68.]

(2) A copy of the Annual Report of
the Central Warehousing Corporation
for the year 1966-67 along with Annual
Accounts and the Audit Report there-
on under sub-section (11) of section
31 of the Warehousing Corporation
Act, 1962, [Placed in Library, See No.
LT-526/68.]

(3) A copy of the Indian Maize
(Temporary Use in Starch Manu-
facture in Haryana) Order, 1968,
published in Notification No. G.S.R.
479, in Gazette of India dated the 8th
March, 1968 under sub-section (6) of
section 3 of the Essential Commodities
Act, 1955. [Placed in Library. See
No. LT-527/68.]

NOTIFICATIONS UNDER DISPLACED PER-
SONS (COMPENSATION AND REHABILITA-
TION) AcT, 1954

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI D. R. CHAVAN) : I beg to lay
on the Table:
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(Delegation of Powers) Bill

(1) A copy each of the following
Notifications under sub-section (8) of
section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954 :—

(i) The Displaced Persons (Com-
pensation and Rehabilitation)
Third Amendment Rules, 1967
published in Notification No.
G.S.R. 8 in Gazette of India
dated the 6th January, 1968.

(ii) The Displaced Persons (Com-
pensation and Rehabilitation)
Fourth Amendment Rules,
1967, published in Notification
No. G.S.R. 74 in Gazette of
India dated the 13th January,
1968.

(2) A statement showing reasons for
delay in laying the above Notifications.
[Placed in Library. See No. LT-528/
68.]

ESTIMATES COMMITTEE

FIFTY-SECOND REPORT
SHRI P, VENKATASUBBAIAH
(Nandyal) : I beg to present the Fifty-
second Report of the Estimates Com-
mittee on action taken by Government
on the recommendations contained in
the Hundred and First Report of the
Estimates Committee (Third Lok
Sabha) on the Ministry of Education

—Aligarh Muslim University.

12.28 hrs.
RESOLUTION RE: PROCLAMATION
IN RELATION TO WEST BENGAL
AND WEST BENGAL STATE LEGIS-
LATURE (DELEGATION OF
POWERS) BILL—CONTD.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
On behalf of Shri Y. B. Chavan, I
move the following Resolution :

“That this House approves the
Proclamation issued by the Presi-
dent on the 20th February 1968,
under article 356 of the Constitution
in relation to the State of West
Bengal”,



